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22/ 11/ 2001 Thi s appeal / appeal s was/were called on for hearing
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UPON hearing counsel the Court nmade the foll ow ng

ORDER
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M . Ashwani  Kunar, | earned senior counsel

resuned his argunents at 10.35 a.m and concluded at
11.00 aam Then M. Soli J. Sorabjee, |earned Attorney
General started his argunments and concluded at 11.40 a.m

Thereafter Dr. Raj eev Dhawan, |earned senior counsel
started his argunments and had not concluded till 1.00
p. m when the Court rose for the day. The matters

remai ned part-heard.
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